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CENTRAL ADMIN ISTRATIVE TRIBUNAL
CALCUTTA BENCH

Ne,0.A,711 of 19987

Present : Hon'ble Mr.D.Purkayasthas Judicial Memb er.

ADHIR DAS GUPTA S/0 Late Amal
Kumar Das uptar aged aboyt
60 years, lastly employed in
the office of the Indian Audit
3nd Acceunts Departments. Direc~
torate of the Audit (Food) at
N0.27 Mirza Galib Streets Calcytta-
16 as Audit OfPicer (Retd.)
ex-occupadnt of the Central Govern-
ment Quarters in respect of Flat
NG.465s Type-I1ID Block-AFy Salt
Later Calcutta-64 and presently
residing at Flat Ne.1/2» 213
_ : : Oum Dum Parks Calcutta-55,
e ' Pe.S, Lake Toun.
eee Applicant
Vs, v

1« Union of India through the Indian Audit
and Acceunts Departments Directorsts.of
~Audit (Food) of 27 Mirza Galib Streets
Calcu tte-700 016.

2. The Estate'ﬂﬂnagcr- Government of Indiiv
5 Esplanade Easty Célcutta=-700 069.

3. Sr.Audit Officer (Admn.) C/oc The Director
of Audit (Food)» 27 Mirza Galib Strests
' Calcu tta-700 016,

4. The Junier Enginesr (Civil)) Office of the -
Central Public works Departments Central Y s
Government Staff Quarterss AF Blocks Salt
Laker Calcutts-700 064. »
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For the applicant : Mr.R.M.Reycheudhurys ceunsel.

- For the respondents: Mr.S.N.Das» counsel.

"Heard on ¢ 11.3.1998 Order on 3 11.3,1998

OROER

The simple dispute arises in th s cése regarding amoynt of
damags charge regarding fixatiahtbétgf;t'fer the peried from
141.1996 to B.3.1996s as claimed by the :aspbndants by letter
dated 7th May, 1997 (annexure 'A/6' to the application).
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2. Ld.counssl Nr.S.N.Déso appearing on behalf of tha respondeﬁts.
submits that th@ @pplicant may be askad'té make 3 represanta-
tion to the department for settlement of the digspute since the
dispute is very simple regarding smeunt of damaga rente.

3. I have consideraed the submissiang of both the parties and it

is found that by letter datad 7.th Mays 1997y raespondents

—\

demand ad k.?S?d?; fram the applicant for the perfod upto
9.4.1996 toyards rent and the spplicant by a letter dafed

Bth Julys 1996 (@annexure '5/3' to the 8pplication) had already
deposited f5.5806/- by cheque as licence fes for the pariodv‘~
141.1996 to 8.3.1996 and the respondents have ﬁcknauledgedléfé.
n£g§gﬁifby igsuing @ receipt in favour of the applicant.

4, In vieu‘of the &foresaid circumstaheoan I direct the respon-
dents to consider the representatidn of the applicant dated
Bth Julys 1996 (annéxure "A/3' to the application) and to

sattle tha.matter within twe months from the date ofrcommunica- .

¥

tion of this order. Till the settlement of the dispute as

ordered teday, the order dated 7th May» 1997 (annexure 'A/6"
to the application) shall remain in abeyance. If the applicant
is aggrieved by the decision t@éken by the raspondentss he is
at liberty to file a fresh application. if necessary and if-
hsa thinks it fit and propsr.
5. Applicatioen is disposed of accordingly. No order is passed
ags to gosts.
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(D.Purkayastha)
ddicial Member



